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4 Commercial Complex,
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) ' APPLICAT IQN NO. 2033 of 1934,

APPLICANTS: Smt,.Mahadevamma,Bangalore-94,
V/s.

The Director of Postal Services,Bangzlore Region,

RESP{NDENTS: and three others,,

,To'

1. . Dr.m.S.Nagaraga,Aduocate,No.11,
- : Second Floor,3ujatha Complex,
First Cross,éandhinegar,
Bangalore-560 009, -

b , 2, " Sri,GpShenthappa,?fddl,C8G.S.C.
: "High Court Bbg.Bangzlore-1,

Sdbject:- Ferwarding copies of the Orders passed by the
| Central Administrative Tribunal,Bangalore-38.
' ——X XX

Please find enclosed herewith a copy of the Order/

' Stay Crder/Interim Order, passed by this Tribunal in the.above,
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of non-selection to the post of ang ED Stamp vendor.

She says thzt her claim has been by-passed by

giving it to R=4 znd that the Department has failed

to take into consideration the requirements

enumerated under lauw,

2,

Having heard Or. Nagaraja, we find the

decision to appoint R-4 in preference to the

applicant is quite tenable, It is common ground

that Res.No.4 is SSLC qualified uhereas the

applicant is only B8th standard pass,

The amended

rules prescribe that for the post of ED Stamp

Vendor preference should be givén to matriculates

in place of Bth standard candidate. The situation

appears tc hzve been drastically altered uith

the cn set of the zMendment in March, 1993,

referred to above. Apparently, the applibant

has lost due te the supéridf qualification possczssed

arises- -~ .-

order as to costs,

by Res.No,4. Therefore, fhe applicant cannot

make any velid grievance for her non-selection
f%vis-a-vis Re4 uhichvstoad. iSUffice to conclude
‘this application against the abplicaﬁt.  Therefore,

¥ it is we dismiss this application without any

It will, hovever, be open
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to the aPplicant to seek ant secure any other

positicn in the Department as and when 0CCASIONTrey,
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; CENTRAL ADHINISTRATIVE TRIBUNAL
~BANGALORE BENCH : BANGALORE

REVIEW appLxchION No. 52/1991;
. TN
ORIGINAL - aPPLICATION No. 29;;4;229,*

HONDGY THIS THE 25TH DAY OF SﬁPTﬁﬁﬁﬁR 1995
SHRI JUSTICE P.K. SHYQHSUNOQR .- VICE CHAIRMAN
SHRI T.V..RAMANAN .. MEMBER (A)
Smt . Magadevamma 28 years,
W/o Sri: Nanﬂundaiah

No.5, Bhadralh l.ayout, &
Nagashetty Halli, =

R.M.V. Stage II, E v -
Bangalore - 560 094. . Review Applicant
' (By Advocate Dr. M.S. Nagaraja)
Vs.
1,' the Director of Postal Sefvices,

Bangalore Division,
0/0 PMG, Palace Road,
8angalore - 560 001.

2. .' The Superintendent of Post Offlces,
Bangalore East Division,
Museum Road, Bangalore - 560 001..

3. The Assistant Superintendent of
' ' Post Offices, Bangalore East Sub-
Division-Novl Bangalore - 560 046.

4. Sri K. Ganesh, MaJor,

S/o Kondam M.
- Extra Departmental Stamp Vendor,
. RMV II Stage Post Office, - A
_ Bangalore - 560 094. - - .. Respondents

CRODOER

_Shri-Jus%ice P.K. Shyamsundar, Vice Chairman :

Né have heard Or. - Nagaraaa for the Review

abplicaht. We have not sa1d anythxng in the application

- to  the idetr1ment of the appllcant, besides we said that

b _ .
the applicant who had put in about 3 years of service
before 'éhe was axed on the ground that others who had

_ (.

hxgher qua11f1cat1on viz., matr1culation were avallable,'
1}.‘ “ B

should‘bq cong;dqged»for“apqo;ntment to -the post of the
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E.D. Agent when a further occasion arises. As a matter

of fact; we have in the 0.A. order out of‘ which this

review arisgs pointed -out that the applicant should

o
% L)

prevail upon the department to give her an opening taking
into consideration,- her past se#%ice_ We reiterate- that

commendation once again.

2. Dr. Nagaradaja brings to our notice a recent oﬁden,

‘of the Postal department wherein- 25% of the posts have
been earmarked to people with lesser quaiification, viz.,

8th standard. The appllcant who possesseq only the 8th

standard qual1f1cat10n ’ w111 probably become ellglble

hereafter 1n her rlght belng a 8th standard passed The

department w111 do well to oon51der the appllcant 8 case

.: L e y

as and when vacan01es arlse subject, of course, 'to ‘the

’ i T e -

applicant maklng an appllcafionn We do hope that some
-weightage Wlll be glven to tne. appl1cant in future

celectlon 1n v1ew of her past service,

..

-

3.0 w1th thls observation, thls application stands.
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dlsposed off at the stage of adm ion.

(P .K.SHYAMSUNDAR)
VICE CHAIRMAN

(T.v. RaManan) TRUR
MEMBER (A)
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